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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Appeal No. 63/2025

In the matter of:

Sanjiv Kumar Kumra ...Appellant
Versus

Haryana State Pollution Control Board ...Respondent

REPLY ON BEHALF OF RESPONDENT No.1- HARYANA STATE
POLLUTION CONTROL BOARD

1. That the present appeal has been filed challenging the closure
action lawfully taken by the Respondent Board against the
appellant’s industrial unit.

2. That the appellant established and operated an industrial unit
engaged in scrap melting and casting of metallic rings using a
Cupola furnace.

3. That the said activity falls under the Orange category of consent
management of the Haryana State Pollution Control Board and
mandatorily requires prior Consent to Establish (CTE) and
Consent to Operate (CTO) under the Water (Prevention and
Control of Pollution) Act, 1974 and the Air (Prevention and Control

of Pollution) Act, 1981.



That on 15.04.2025, the unit was inspected pursuant to directions
of the Hon’ble National Green Tribunal in OA No. 61/2025,
wherein the unit was found operational without valid CTE and
CTO; engaged in metal casting using a Cupola furnace and
without installation of any Air Pollution Control Devices. Copy of
spot inspection report is annexed as Annexure-R/1.

That pursuant to the inspection findings, a Show Cause Notice
dated 12.05.2025 was issued to the unit, which was duly received
by Sh. Hari Singh, Caretaker of the unit. Despite receipt, no reply
was submitted by the appellant. Copy of show cause notice
served on the appellant is annexed herewith as Annexure-R/2.
That thereafter, a proposal for closure action was forwarded to
the Head Office, HSPCB on 27.06.2025 and after due approval
of the Competent Authority, a closure order dated 24.07.2025
was issued under Section 33A of the Water Act, 1974 and Section
31A of the Air Act, 1981. Copy of closure order dated 24.07.2025
is annexed herewith as Annexure-R/3.

That the closure order was implemented on 11.08.2025 by sealing
the machinery and DG set of the unit. During implementation, the
unit representative Sh. Sahil Diwan refused to receive the closure
order by hand and refused to sign the compliance report,

whereafter the closure order was pasted on the main gate of the
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unit, which is a legally recognized mode of service. Copy of
closure compliance report and photograph of closure order pasted
on main gate of unit are annexed as Annexure-R/4.

8. That the contention regarding violation of principles of natural
justice is wholly incorrect. A Show Cause Notice dated 12.05.2025
was duly served upon the unit, and sufficient opportunity was
provided. The appellant chose not to respond.

9. That answering respondent has taken action on other such units
also and Action Taken Report has been filed in OA No.61/2025.
The relevant pages of said report dated 13.01.2026 filed in OA
No0.61/2025 (Index at running Pg No.199, 207, 208 and photos at

Pg No.282) are annexed as Annexure-R/5.

In view of the submissions made herein above, present appeal is

liable to be dismissed.

we

Regional Officer
HSPCB, Ballabgarh Region

Date:16.02.2026
Place: Ballabhgarh
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Appeal No. 63/2025

In the matter of:

Sanjiv Kumar Kumra ...Appellant
Versus
Haryana State Pollution Control Board ...Respondent
AFFIDAVIT

I, Harish Kumar, Regional Officer, HSPCB Ballabgarh Region aged
about 39 years do hereby solemnly affirm and state as under:

1. That in the aforesaid official capacity, | am well conversant with the
facts and circumstances of the case, therefore, | am competent to swear
this affidavit.

2. That | have gone through the contents of accompanying reply which
has been drafted under my instructions.

Verification:

{
o2
Deponent
Verified at Faridabad on 16" Day of Febuary, 2026 that the contents of
affidavit are true and correct to my knowledge and on the basis of
information derived from the official record which | believe to be true and

no material fact has been concealed therein.

{
e
R -/
TTESTED BY \‘)“/t
Jagdish Chand Deponen

ZANTARY
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\ ’
) HARYANA STATE POLLUTION CONTROL BOARD
SPOT INSPECTION REPORT OF THE INDUSTRIES

(),g.35200> 1126306 l)

A General Information of unit
: M M{Laﬂ-k—ﬂ’

o ne &CAcdress of the unit

nait g of the unit/ occupier

ciephone Naes.

fax Nos. :
Yate & Time of Inspection ; . ,S/'f/)f; R e e T g
Cateqory Unit g Red / g;ar1g(:/ Green
@ fype of Units : 17 Cat./Seriously Polluting/ ofher

8 Size of unit based upon investment cost of : Large / Medium / Serfall
Plant & Machinery

5 Name of the representative of thg unit with : V
Designatien present at the time of the inspection ; 3 JY/O Cr ...................................................

Name of 1rm_p@urs/partners/PropricLor/

Managuer/ Occupier ete.
Detail of products /by product manufactured

j Detail of Raw Material used (with quantity per annum) R "‘*—(’d gC‘A‘f ..........................

Manufacturing Process (in brief)

Detail of Machinery installed involving polluting process: oo, WM‘J

.
Yate of commissioning of unit 2 o Ne | ‘1 T h..". e iassen

Status of Censent Lo Fstablish ; ER, NJ\' ob{"‘" ....................................................
Gratus of Censent to Operatc' L e NJ}' ----- "‘?{""‘"""’{ e
Status of Authorization under HWM Rules : e, -
4 Air Pollution
Seurces of oo enmussion from process of unit including ?'I‘OCAM WWW‘O
ugitive conssien with type of Boilers / Furnace,

Capatly & slack height,

Status of online monitoring System (Stacks/ AAQ) 2 S 'JIP'
fapphcable




)

~

77}

10

11

12

15

16

J stack of Al

vdetanls
Detals aboul deviation in the detas pt ovided 10

fvsston 4 Lype of fuel If any already
Raatd

Detanl of Stacks, Chimney NVents

b e . per norMms
Whelher Height of all stacks /Chimneys as f
Capacity of D.G Sets

. N d
Stack height of D.G Sets above programme an
Whether as per norms

Status of Acoustic Enclosure on D.G Sets
nepection
Noise results of DG Sets Monitored durng 1nspee

Type & Quantity of Fuel uscd
Separate for each source)

Status of Air Pollution Control Devices (APCD)

(2) Required or Not
(b) Provided or Not

(c) Detail of APCD provided with detail of all
Components.

(d) Whether Structurally adequate or Not

() Whether operating APCD Satisfactorily

Whether provided separate flow meters in case of we!
scrubber

Whether maintained Log Book for consumption of
/ Chemicals / water for APCD.

Detail of treatment of effluent in case of wet scrubber
its mode of disposal.

Whether provided Sampling arrangements
on all stacks /chemneys including DG sels.

General Remarks

Water Consumption

Sources of water supply

Detail of measuring devices
Meters, V- notch etc.

Whether measuring devices has been sealed

Whether maintained the log book for supply of

r i walor
rom all sources & consumplion for vanous U

sSes

Detal of Water Consumption per day / month
(a)Domestic Purpose

() Boiar 1 Cooling

provided if any such as flow -

nNee




N Gustian use (Fasly Biodegradable) N
‘@) Indusinal use (Not Fasily Biodegradable) : NtL
e} Oher i
General Remarxs NI

Water Poliution

o gr e 3 *
Source & processes of Water Pollution Including

:;l\\ \\(‘::‘:L:- erEA'l’T‘en: " any : - - | T
No of outlets for discharge of effluent Domestic ....... Ol
Trade ..o, oo0n ”fﬂ .................................................

Quatity of Effluent in KLD

Status of Eifluent Treatment Plant (ETP)/

Sewage Treatment Plant (STP)

Regures or Not
nstalied or Not

Detail of STP/ ETP Provided (if required) with
Detas of ail components and technology used

Wnether structurally adequate or Not
Wnetner cperating STP/ETP Satistactorily

Whetner provided online chemical dozing system/
pr meter

Mode o' Discharge of effluent

hame o Waler recipient body f any

etz ot oEre o case effluent is discharged for
Perco atior  rngation purpose with justification for
s 100%. _ulization

© /11 as per CPCAH directions if applicable
Sreth oo provioes Yow meters on outlet & inlet on

Anethcr provided sepdrale electncity metor on
TPrSIe

Trade . WA

M A



" Whother maint wned L og Book {or consumption of
Electricty - Chemicals Quantity of effluent

12 Status of onling monitoring System, if { applicable

13 General Remarks

E Hazardous Waste Management

1 Category of Hazardous Waste generated as per Rules

2 Type & Qty. of Hazardous Waste generated

2 () Inginerabl@. ....o--smesrsr

(i) Recyclable .-

(iii) Disposable
for lanfillie ..o eeemmmemmssss s

(V) TOtAl. oo
3 Stock-pile Quantity of Hazardous Waste G emmmmmmw
4 Made of Disposal & treatment of Haz. Waste 0 e
5 Size of Hazardous waste storage site b e
6 Display board for Hazardous Waste at Faclory Gale  © et ST
Provided or Not N(#
i Whether agreement made with the service DIOVIAEr 1 e
For disposal of Hazardous waste (if yes, give detall with
Validity
8 Details of Hazardous Wasle transported 10 SEIVICE 1 e
Provider
F Hazardous Chemicals Handling & Management and PLI Act, 1991
1 List & Qty. of Hazardous chemical handled & used 1 e

(if any) with threshold quantity

2 Whether prepared on site emergency plan and taken
Insurance Policy under PL! Act, 1991

3 Name of insurer agency with date 7 validity of policy

4 Whether Hazardous chemicals handling & storage
Facility is adequate

5 Remarks !

‘Lt‘fro Fv-rn Pas. M

Signature of the representative of the unit
Mame Designation & Addrcss
Inspection )”'

e MM-?»-J oppeng Koveh i freomnd Vi idl T

Signatdfe of the Officer €7 enrs
of the Board who conduc 177

At

Cﬂtf/”‘"‘s)

Name & Designati®
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Jb, !' HARYANA STATE POLLUTION CONTROL po(ﬁm A
¢ lFE Ballabgarh Region, Opp. Hewo Appmt., Sector-16A, Far :
N | :

Email: hapebrobrg gmail comWebsite:

www hspeb.gov.in

\‘r;

No. HSPCB/BR/2025/ |0

TO
M/s Unnamed unit operated by Sh Sanjiv Kumar, )
Lat. 28.358015, Long. 77.263061, Saroorpur Industrial Area, Sector-53,
Faridabad, Mob No. 9810635037

Sub: Show cause notice for closure under section 33-A of Water

(Prevention & Control of Pollution) Act, 1974 & sectio-n 31-A of AIr
(Prevention & Control of Pollution) Act, 1981, section 25/26 of
Water Act (Prevention and Control of Pollution) Act,-1974 &
section 21/22 of Air (Prevention and Control of Pollution) Act,
1981 and for initiating legal action under section 43/44 of .Water
(Prevention & Control of Pollution) Act, 1974, 37/38 of Air Act,
1981 and for imposition of Environmental Compensation under
the Rules.

Whereas as per the provision of section 25/26 of Water Act (Prevention
and Control of Pollution) Act, 1974 & section 21/22 of Air (Prevention and Control of
Pollution) Act, 1981, no person shall without the previous consent of the State
Pollution Control Board, establish or operate any industrial plant in any Air Pollution
Control Area.

Whereas subject to the provision of section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and section 21/22 of Air Act, 1981, no

3 oerson shall Establish or operate the plant without the previous consent of the State
N Pollution Control Board;

Whereas as per the provision of section 23 of Water Act (Prevention and
Control of Pollution) Act, 1974 & section 24 of Air (Prevention and Control of Pollution)
Act, 1981, State Pollution Control has power of entry and inspection.

Whereas, your unit has been inspected by the Joint Committee
constituted by Hon’ble NGT in O.A. No. 61 of 2025 on dated 15.04.2025 and during
inspection following deficiencies were observed:

1. The unit is engaged in the activity of Ferrous and Non- ferrous metal
eytraction involving different furnaces through melting, refining, re-processing, casting

and alloy-making & is covered under orange category without obtaining CTE/CTO from
tne Board.

In view of the above, you are directed to show cause within 15 days as to
winy closure action & legal action may not be initiated against your unit and its




a ot be imposed under
owners/members and why Environmental Compensation may n p

the provisions for violation of the above mentioned Acts/Rules.

In case you fail to comply with the obseryatwons/_in;orif;p\l;iti:otr)wi
deficiencies mentioned within the above mentioned Stipmated time p(i”to sl a«% abovc*-
presumed that you have nothing to say in this regard and accept the. > a; C ~ntrol of
which will warrant action under section 33-A of Water (Pre.vention 198;) besides
Pollution) Act, 1974 & 31-A of Air (Prevention & Control of pollution) Act, g Ai-r- AC.»
taking prosecution action under Section 43/44 of Water Act, 1974 & 37/38 0 o
1981 without giving any further notice. '

. hat the
Explanations: For the avoidance of doubts, it IS hereby de;l:r'iih:des the
power to issue directions under section 33-A water Act, 19 !

power to direct:

(a) The Closure, prohibition or regulation of any industry

operation or process or

(b) The stoppage or regulation of supply of electricity, water or any other
service.

For the avoidance of doubts Section 44 of Water (Prevention &
Control of Pollution) Act, 1974 reads as under as follows:

“Who so ever contravenes the provisions is punishable with
imprisonment or a term which shall not be less than one year and six months,
but which may extend to six years and with fine”.

4
0/
Regional Officer

F
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101375451
Inspection no i ‘
HROCMMS D 2SFDBB77 16974
?.\_

LHSECE Haryana State Pollution Control Board
C-11, SECTOR-6, PANCHKULA
P"ONE:-“I72-2577870-73.FAX-NO-ZSSI20]
l;:_ma":'HqhSDCb(iIJhspch.org.in

Website:-HSPCB.ORG.lN, HROCMMS.NIC.IN

CLOSURE ORDER

o Whereas, M_/s Unnamed unit operated by Sh. Sanjiv Kumar (9810635037), Saroorpur Industrial Arca,
S utor~§3, Faridabad has established and operating a unit engaged in melting of scrap for manufacturing
@mctal Mngs ete. at Saroorpur Industrial Arca, Scctor-53, Faridabad which is polluting in nature;

Whereas, the above said unit was visited by the field officer of the Board on 15-Apr-2025 and reported the

following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 198]:-

1. Unit found established and operating without obtaining prior CTE/CTO from the Board.
2. Unit has not installed APCM.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Ballabhgarh
vide his letter 195 dated 12/05/2025 but the unit has not submitted the reply;

Whereas, Regional Officer, Ballabhgarh vide his recommendation letter number
HSPCB/BAL/2025/RO/INS/101375451CONCRO01 dated 27-Jun-2025 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water

@ (Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in cxercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/s M/s
Unnamed unit operated by Sh. Sanjiv Kumar.(9810635037).Sar9orpur In(?usm'al Area, Sector-53, Faridabad
by scaling its plant / machinery and DQ Sf}tS(lf‘ ale) alongwith disconnection of the clectric supply and/or
water supply of the above said unit, with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air

(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974, is an offence.

*** This iy system generated certificate »e»
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Inspection no. . 10137545
HIROCMMS 1D - 25FDBB7716974

Vinect Car‘g IAS

Dated Panchkula, the Chairman
20-Jul-2028

Dated:24-Jul-2025

Endst.
No.:HSPCB/BAL/2025/INS/101375451CONCO001-005

: : ; tion:-
A copy of the above is forwarded to the following for information and necessary ac

1. The Deputy Commissioner, FARIDABAD

2. Executive Engineer, DHBVN Opcration Division, FARIDABAD . He is directe.d to disconnec.t ltlhe 0
electric supply of the above said project of the unit immediately and submit compliance report within

days positively.

3. The Regional Officer, Ballabhgarh. He is asked to ensure the compliance of closure order immedlat'e]y
and to submit compliance report in this regard within 03 days positively. He will also initiate legal action
against the unit for filing prosecution case for the above said violations and will submit the proper and
complete case with reasoned recommendation for the same to Head Office immediately.

4. Unnamed unit operated by Sh. Sanjiv Kumar (9810635037) Saroorpur Industrial Area, Sector-53,

Faridabad

5. Executive Engineer, (water supply division) Municipal Corporation Division, FARIDABAD . He is
directed to disconnect the water supply of the above said project of the unit immediately and submit
compliance report within 03 days positively.

Digitally signed

SATIND by SATINDER
ER PAL obate:2025072¢

12:14:21 +05'30°

54
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e

Satinder Pal, Sr Environment Engineer
Branch Incharge (HQ)
For Chairman

LEL TN T
T Thiy Iy system Kenerated certificare $es
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COMPLIANCE REPORT OF CLOSURE 0! DER PASSED AGAINST

o Anamsd o opetalead hor  $h. Sonih. Fume 381253525,
N s Enckaskdal. Pera, 053, Fninbabrth

In compliance of the crder passed b ‘the Worthy Chairman, Ha’?nag
State PO”Utlon Contl‘ol Boal’d, Panchkua vide Head Office Order NO[OL3?4\{' }

datedT &\\H‘QS ..... against the above said unit. The unit has been visited on dated
W bg\‘s‘b to close down the Plant, Machinery & D.G. Sets of the above said unit by

Ml Diwen, 28 328 F2.287% 3
owners/Authorized Signatory, who is present in person at the time of sealing of the
unit has been intimated of the said orders and cofy of the closure order has been
delivered to him.

After giving due time for the cormnplerion of running process, the unit has
been closed by sealing its plant and Machinery and DG sets as per details given

below:
¥ W x 02 MNag .
1. N\o«sav\ehc £

2. S%D\ srdxes - X OF No,

3 b ot (6205 kapd x of Ne.

s Closurt ovde pasted on wwam guT ) vt
. |

\ [
5 T s S
i 2
Impression of Seal
Sh. .. Sk va’("“D‘W‘;825":5”“9"’%‘r‘/:9‘the representative of
the units who was present at the time of sealing anc closing of the unit has not shown

ny stay orders of any Court of law in this regard. However the unit remains in
a

session of its owners. They will be themselves responsible for watch and ward of
pos

the industry.

Rudcned + 4G T
ure of representative of Signature of officer
f}i,gen::it present during sealing name & designation

(fumeot Pathale hEE) .
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Harvana State Pollution Control Board

Webnlte ]
- —_—

CLOSURE ORDER

dunit operared by : g In
i and ] o ARt

tourpur ndustrial

Whereas; the shove sard unitWas vis d by e fleld oiTic
Iations made by the unit unde Water (Freventd

1 Uit fiviand establizh
2 Unitbaw not imstalled 2

fosirewan jssucianitha abioye siid unit by K
e the reply:

ond Act; 1981 and

and it s been foun
{he wnit has violated the pro reven 1, 1951, and Water
(Preveéntion & Caontrol of Poll

of Water (P i
ollution) Act, 1981, it iy herehy- ordered to close down the operion of e ahove said unit, N
Unnamed unil operaied by Sh. Sanjiv Kumar (9810635037) Satoorpir Inatustrial Area, Seetor-
iy sealing its phunt | machinery.and DG setsfifa
water supply of the above wid unit, with immediate effect

T addition to abisve it i also intimated thitt non eompliance to direetions 1ssued under section
(Prevention & Control of Pollution) Act, 1951 umd 3 of Water {Prevention & Control of Poll
1974, isun offence.

2025/08/11 15:31

Faridabad,Haryana,India

9728+QHP, Sarurpur Industrial Area, Sector 53,
Faridabad, Kheri Gujran, Haryana 121015, India
Lat 28.351232 Long 77.267063
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 61/2025

In the matter of:

Narender Sirohi ...Applicant
Vs.
CPCB & Ors. ...Respondent
INDEX
S. No. PARTICULARS PAGE NO.
1. Action Taken Report on behalf of Respondent No. 3 — | 01 - 25

Haryana State Pollution Control Board in compliance
of order dated 22.12.2025

2. Table 3 - Details of structures/units at 366 geo | 26— 54
coordinates given by applicant in OA
3. Annexure-R/1 to R/349 - Photographs of |55-641

structures/units

13.01.2026

Through

Rahul Khurana Adv

Counsel for Respondent no.5
9811894060
rkhuranalegal@gmail.com
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207

Garg

Faridabad
(In place of

Alloys)

Metal

2. That the latest status of 39 units/geo locations mentioned in Joint Committee Report is

as under:
Table 2
Geotagged | Name and | Activities | Action Status | Action Taken | Photos
locations Address taken/ | of CTE | by HSPCB
current | and
status CTO
28.354629, | M/s Kali Mata | Ferrous Dismant | Not SCN issued. Photos
77.264235 | Casting, and Non- | led obtain While dated
[
ferrous ed L 03.06.202
Plot No. 5, delivering
metal 5 is
Numberdar ) SCN on
extraction enclosed
Complex, ) ) 03.06.2025,
. involving . as
NanglaGujran, ) unit  found
different . Annexure
Sohna Road,f dismantled. R/22
rnaces -
Faridabad !
through
melting,
refining,
re-
processing
, casting
and alloy-
making
28.351486, | Unnamed unit | Ferrous Dismant | Not Closure Photos
77.267132 | operated by | and Non- | led obtain | Order dated
ShShamsher, ferrous ed passed, 30.08.202
Gali No. 05, | metal during 5 are
West Near | extraction compliance enclosed
KMP involving of the order | as
Indsutries, Plot | different on Annexure
No. 2, Gali No. | furnaces 30.08.2025,




2038

2, Sarurpur, | through unit  found | -R/23
Faridabad melting, dismantled.
refining,
re-
processing
, casting
and alloy-
making
28.358015, | Unnamed unit | Ferrous Plant & | Not Closure Photos
77.263061 | operated by | and Non- | machine | obtain | Order passed | dated
ShSanijiv ferrous ry ed plant & | 11.08.202
Kumar metal sealed machinery 5 is
extraction | by sealed by | enclosed
involving Board Board on | as
different 11.08.2025. Annexure
furnaces Unit has filed ~R/24
through
. Appeal
melting, before
refining,
Hon’ble NGT
re-
processing
, casting
and alloy-
making
28.368016, | Unnamed unit | Ferrous Dismant | Not Closure Photos
77.263173 | operated by | and Non- | led obtain | Order passed | dated
Sh. Bablu | ferrous ed and while | 28.08.202
(9999187599) | metal compliance 5 and
Sarurpur extraction of closure | 09.01.202
Industrial involving order unit | 6 are
Area, different found locked | enclosed
Ballabgarh, furnaces on as
Faridabad through 28.08.2025, Annexure
melting, closure order | —-R/25
refining, pasted on
re- main gate of

processing

unit. On
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Annexure —R/24

Unnamed unit operated by Sh. Sanjiv Kumar, Saroorpur Industrial Area, Sector-
53, Faridabad.

aryana,India
arurpur Industrial Area, Segtor
dabad, Haryana 121015;India ‘Farid: 121015, India
1 281851482 Long 77 267062 = g 77.267062

3

P

Tagging Camera

2025/08/11 15:31

Faridabad Haryana,India !

9728+CM5, Sarurpur Industrial Area;Sector : o S¢ | Area, Sector
53, Faridabad, Haryana 121015, india 53, Faridabad, Haryane 15, India

Lat 28.351232.Long 77267063 Lat 28.357.482 Long 7
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